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Bhopal, the 18th January 2013

No. F. A-3-53-2016-1-V-(1).—In exercise of the powers conferred by sub-rule (1) of rule 84-A of the
Madhya Pradesh Vat Rules, 2006, the State Government, hereby, provides that a memorandum of second appeal in
Form 43 shall be furnished by a dealer through the official web portal of the Appellate Board in Acoordance with the
instructions given in the web portal.

2. [If the memorandum of second appeal is furnished electronically without digital signature, the dealer shall
submit verification of the memorandum in the Form as may be specified by the Chairman Appellate Board on the web
portal.

3. The provisions of rules 4-A and 58 of the said rules shall mutatis mutandis apply to such memorandum.

4. This notification shall .come into force from 18-01-2018.

By order and in the name of the Governor of Madhya Pradesh,
ARUN PARMAR, Dy. Secy.
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Bhopal, the 18th January 2018

No. F. A-3-53-2016-1-V-(2).—In exercise of the powers conferred by clause (pa) of section 2 of the Madhya
Pradesh Vat Act, 2002 (No. 20 of 2002), the State Government, hereby, notifies the web portal www.mp.nic.in/
comtaxab under the said clasue for the purpose of online applications of the Appellate Board.

By order and in the name of the Governor of Madhya Pradesh,
ARUN PARMAR, Dy. Secy.
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